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question of sitting. When you lump them
together and aliow on sach Stats two
speakers per State and eight speakers per
party, | do not know how you are going to
save time.

MR. SPEAKER: We do save time when

the reply is made together. Only fyou agree,
otherwise we will take it up separately.

SHRIJASWANT SINGH: | havetovoice
my reservation on this lssue. Naturally you
" are the custodian of the House and | will do
Mymuybullhawwmm
this issue.

MR. SPEAKER: | do agree with you that
there wouid be a littie bit of mixing of the
issues and all these things. But one point
which is goingto be common is on dissoiution
of these Assembliies. A common statement
should be made and the reply wouid be
common otherwise on each of these...

SHRI JASWANT SINGH: | do not wish
tobe argumentatrve but | urge you toconsider
that the question of, for example, Jammu &
Kashmiris nota simpie question fdissolution
of State Assembly.

MR. SPEAKER' O.K. But let us dacide
‘only one thing that upto 47 kem we will finish
today Let us take a decision because many

“moﬂ&ﬂkuasns Let us
take i separately.

15.281/2 hre.

JAMMU AND KASHMIR BUDGET, 1993~
94 - GENERAL DISCUSSION,

DEMANDS FOR GRANTS ON ACCOUNT
(JAMMU AND KASHMIR) 1993-94;

AND

SUPPLEMENTARY DEMANDS FOR
GRANTS (JAMMU AND KASHMIR),
199293

[Englishi
MR. SPEAKER: Motion moved;

“That the respective sums not
exceeding the amounts on
Revenue Account and Capital
Account shown in the third column
of the Order Paper, be granted to
the President, out of the
Consolidated Fund of the State of
Jammu and Kashmir, on account,
forortowards defrayingthe charges
during the year ending on the 31st
day of March, 1994, in respect of

of the things are going to be common. Do not the heads of demands entered in
make the common point. The point which are the second column thereof agdingt
already made need not be repsated. Demands 11027."
Demands for Grants on Account (Jammu and Kashmir) for 1893-94 submitted to the Vole
of the House Lok Sabha
No. and Name of Demand Amount of Demand for Grant on
Account submitted jo the vole of the House
Revenue ' Capital
Rs As.
1 2 3 4
1. General Adminisiration Depaniment 8,50,87.000 1.15,71,000
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No. and Name of Demand

Amount of Demand for Grant on

Account submitted to the vote of the House

Revenue Capital
As Rs.
2 3 4
2. Home Department £0,89,37,000 29,75,000
3. Planning and Development
Department 1,20,18,000 3,50,00,000
4. information Department 1,64,27,000 20,50,000
5. Ladakh Affairs Department 35,84,16,000 25,88,18,000
8. Power Development Department 139,29,30,000 120,84,75,000
7. Education Department 113,66,43,000 7,80,00,000
8. Finance Department 53,51,37,000 5,25,00,000
8  Pariamentary Affairs Department 73,68,000
10. LawDepartment 2,98,97,000
11 industries and Commerce Department  15,57,35,000 38,00,68,000
12.  Agncuiture, Rural Development and
Co-operative Department 29,76,94,000 26,20,80,000
13.  Anwnal Husbandary Department 17,74,36,000 4,33,25,000
14.  Revenue Department 28,21,28,000 3,18,000
15. Food supplies and Transport Department 14,80,94,000 128,54,49,000
16.  Public Works Department 56,61,28,000 | 45,27.22,000
17.  Heailth & Medical education Department 53,58,64,000 8,38,00,000
18. Social Welfare Department 7,21,41,000 3,68,28,000
19.  Housing and Urban Development
Department 9,05.71,000 22,70,50,000
20. Tourism Department 3,62,89,000 6,85.25,000
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No. and Name of Demand Amount of Demand for Grant on _
Account submitted fo the vote of the House
Revenue Capital -
As R,
! 2 3 4

21.  Foreet Department 17.91,54,000 '10,06,20,000
22. Imigation & Flood Control Department 23,95,75,000 16,59,58,000
23. Public Health Engineering Department  35,25,75,000 25,33,50,000
24, Estates, Hospitality and Protocal and

Parks and Gardens Department 7.,32,80,000 1,35,77,000
25. Labour, Stationery and Printing

Department 4,03,65,000 1,11,04,000
26. Fisheries Department 1,37,30,000 94.50,000
27.  Higher Education Department 20,82,22,000 5,87,71,000

MR. SPEAKER: Motion moved-

“That the supplementary suns not
axceeding the amounts on Revenue Account
and Capital Account shown in the third column
of the Order Paper, be granted to the
President out of the Consolidated Fund of
the State of Jammu & Kashmir to defray the

Charges that will come in course of payment
during the financial year anding the 31stday
of March, 1993, in respect of heads of
demands entared inthe sacond columnthere
of agamst:-

Demands Nos. 1102, 4105, 7, 910 15
and 171027"

Supplementary Demands for Grants (Jammu and Kashmir) for 1992-93 submitted to the

Vote of Lok Sabha
No. and Name of Demand Amount of Demand for Grant
submitted to the vote of the House
Revenue Capital
Rs Rs.
1 2 3 4

1. General Administration Department 5.75.28,000 60,00,000
2. Home Department 42 88.34,000 55,00,000
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No. and Name of Demand * Amount of Demand for Geant
submitied to the vote'of the House
Revenue Capital
Rs Rs.
1 2 3 4
4. Information Department 28,07,000
5. Ladakh Affairs Department 6,52,20,000
7. Education Depariment 85,11,26,000 13,94,31,000
9. Parlamentary Affairs Department 36,15,000
10. LawDepartment . 72,01,000

11. Industnes and Commerce Department 6,17,78,000

12.  Agriculture, Rural Development and

Co-operative Department 31,51,65,000
13.  Arumal Husbandary Department 3,95,85,000 . 95,386,000
14  Revenue Department 1,37,70,000 1,72,000

15. Food supplies and Transport Department  5,53,69,000

17. Health & Medical education Department 23,73,03,000 9,74,000
18. Social Weltare Department 15,00,41,000 2,63,65,000
18. Housing and Urban Development

Department 7.56,95,000
20. Tourism Department 53,98,000
21. Forest Department 10,00,83,000 5.66,49,000

22. Imigation & Flood Control Department 8,60,75,000

3

Public Health Engineering Department  23,75,88,000

24, Estates, Hospitality and Protocal and
Parks and Gardens Department 2,20,08.000 80,00,000




885 J & K Budpet 1983-04, CHAITRA B, 1915 (SAKA) Supplementary Demand for 668
Demands for Grants 0 Accout {J&K), 1983, Gmants (J&K), 1982-93
No. and Name of Demand Amount of Demand for Grant
submitied o the vote of the House
Revenue Capital
Rs Rs.
1 2 3 4
25. Lasbour, Siationery and Printing
Department ) 51,568,000 £5,97,000
28. Fisherles Departiment 56.00,000 1,77,000
27. Higher Education Department 4,86,38,000 8,81,57,000

(Englisr}

MR. SPEAKER: Shri Madan Lal
Khuring, Please initiate the Discussion.

(Transiatior]

SHR! MADAN LAL KHURANA (South
Delhi): Mr. Speaker, Sir, | am grateful to you
for providing me the opportunity to Initiate
discussion on the Budget of Jammu and
Kashmir. We are holding discussion on the
Budget of Jammu and Kashmir for the third

time in the Tenth Lok Sabha. Unfortunately,

on all the three occasions no attention was
paid towards the suggestions given by my
party. For instance | have been constantly
saying that this Budget is incomplete and
have been asking for certain documents so
that we may get complete information and
make it a fruitful discussion as to how much
development has taken place in Jammu and
Kashmir and how much money has been
spent there, but ail in vain.

1529 hra.
[MR. DEPUTY SPEAKER in the Chair

Forinstance we have notbeen supplied
copies of the performance report for the year

1991-82 and 1992-93. In'lts absence how
can we know as to how tha funds approved
by the Pariiament were utilised? We ame
totally in the dark about ali this Wewould like
to have information about the money spent
upto January during 1892-83 underplan and
non plan heads. We have also not baen
supplied scheme-wise detailed information.
Thersfore, | would like to submit that casual
approach in the preparation of this Budget
just reflects the adhocism andlack of proper
direction in the policy of the Govemment
regarding Jammu and Kashmir. | have got
startling figures with me. The funds allocated
for roads and bridges during 1993-94 are nil
inthis Budget. Similarly, no funds have been
provided for the capital outlay on education,
sports, art and culture also. Similary like
1992-93 no funds have been aliocated for
family planningin 1993-94 Isfamilyplanning
notnecessary in Kashmir? Are they atliberty
to have as many children as they wish?

Mr. Deputy Speaker, Sir, against the
provision of Rs. 19.61 crore made for water
supplies and sanitation last year, a provision
of Rs. 6.35 crore has been mada this yesr
under this Head. Similarty, for the National
Rural Development Programme, the amount
has been reduced from Rs. 23.20 crore to
11.39crore. Thase are some starting figures.
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Thus, | wantto submit that merely formalities
have been observed. No information has
been given regarding the total expenditure
made under these Heads during the last

year.

Mr. Deputy Speaker, Sir, itls very strange
thatthe total amount has been shown as Rs.
2800 crore outof which the deficitis Rs. 1240
crore. Toshow a deficit of Rs. 1240 crore out
of total amount of Rs. 2800 is a sort of fraud
and dishonest act. What is the effect of this
deficit. The Reserve Bank of India is the
banker for all other states in the country, But
J.K. Bank i1s the banker in Jammu and
Kashmir State. This J.K. Bank charges 20
percent interest from Jammu Kashmir State
which take loans from the J.K. Bank lo meet
its deficit and pay Rs. 250 crore as interest.
Now the Government may think as to how
much developmental work Is possible. there
inthe State if the State Government pay Rs.
250 crore as interast to the J.K. Bank. This
has been mentioned in his statement. Now
the entire funds are given tothe J & K State.
Then, how can the J.K. Bank give loans to
small scale industries. In many other areas
the employees of the state Government do
not get even salary for several months
because J.K. Bank has nobranches inthose
areas.

Mr. Deputy Speaker, Sir, the J & K
Govemment owes crores of rupees to the
F.C.I. It has not been mentioned here. |,
therefore, suggest that a discipkned Budget
should be prepared honestly which must
pointout clearty whether the grants are tobe
provided or revenue is to be increased. This
shouid not be done through back door. The
hon. Minister should tellin his statpment the
amount outstanding as sales tax and
electricity charges and the amount recoverad
so far. it has not been mentioned in the
statement. Nothing has been said about tax
also. There 18 Lakhanpur Check Post for

Grants (J&K), 198283

goods. If he wishes, he can get this
information from there and apprise the House
of it. But he does not want to do 80.

Mr. Deputy Speaker, Sir, the sales tax
on butter etc in Laddakh, as demanded,
should be abolished. This is a very justified
demand. In the North-sastemn part of our
country income tax is not fevied. Simitar
demand has been made by the people of
Laddakh too. This Is also a good suggestion.
The Government should think over it. Thus,

| had these two suggestions.

Mr Deputy Speaker, Sir, now | cometo
another point that there is no mention of the
Policy of Government on Kashmir. It is a
matter of concem about which our deputy
leader pointed out as to why we want to
discuss this Budget separately. Taking into
account the developments in Kashmir and
the policy.of the Government of indiia thereon,
we certainly want to discuss it here The

. Central Government has no concrete and

clear-out policy on Kashmir which is the
main reason for the present state of affairs in
the State. The stance of the Central
Government regarding Jammu and Kashmir
1s confused, based on adhocism,
directioniess, tactiess, immature and most
dangerous. It will have far-reaching
repercussions which is evident from the
developments during pastdays. Forexample,
| have a newspaper dated the 10th March
wherain a statement of Shri Rajesh Pilothas
appeared under the caption

*“Kashmir menin bhari ferbadal kee
sambhawana.”

“Governor Shri Saxena ko wapis
bheja jane ka sambhawana."

(Possibliity of major changes in Kashmir.
Govemor Shri Saxena likely 1o be called
back.) The hon. Minister of State in the
Ministry of Home Affairs expresses such
viaws in Asgam. Onthe 11th March, anews
item has appeared quoting, Home Minister,
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Shri Chavan that he has not been consulted
at all regarding the appointment of new
Govermnor and he knows nothing inthis regard.
On the one hand, the State Minister in the
Ministry of Home Affairs says that the
Govemor Is being sent back. On the other
hand, when asked by press-men the Home
Minister says that he knows nothing in this
regard.....(Interruptions)

Shri Pilot says thatthe Governmentisin
a mood to hold elections in Kashmir very
shortly and Shri Chavan says that there will
be no elections in Kashmir shortly. Shri
Saxena had offered to resign on the Sth
March. His resignation was accepted after
two days. is this does not refiect confusion of
the Government? What is the Justification
for these changes?! want to know the basis
for which the Govemment has removed the
Govemor and the Home Secretary. Does
the Gowvt. want to drive from the back seat?
Orhas the Govemmentchangedits strategy
in Kashmir?

Now the summer is coming. The show
will meit there and the infiliration will increase.
The miiitancy Is increasing. The militants
possess arms and innocent people are being
killed. Our soldiers are still fighting there at
the risk of their own lives, the forces are
taking their course. What message does the
Govemment want to convery by making
sudden changes in a critical time? Our
soldiers are protecting the borders. They are
on vigil round the clock and fight. But when
they feel that our Government is not aware
where it is leading the country to and the
Govemnment is setting free the terrorists
apprehended by them, what they will think?
You may go through past development.
Whenever some achisvements are made,
the Govemment undo them.

| want to cite an example. Somebody
may differwith Shii Jagmohan. but everybody
admits it that the moment Shri Jagmohan
went to Kashmirthe siuationwas very critical

Grants (J&K), 1992-93
anditwas going out of control.He took certain
steps. Thereafter hewas transferred. Similar
story is being told about the present Governor.
He took certain steps and the results started
coming but he is aiso being transferred.

In the light of the changes being made
by the Government | want to know as to what
is the intention of the Government? What
message does it wanttocommunicate tothe
country? it should point out clearly.
Sometimes certain news item appear in the
news papers which create doubts. A news
item has appeared wherein ithas been stated
that the former Chief Minister Dr. Farooq
Abdullah is being brought back again. The
present Govemnor and the new advisortothe
Govemor was appointed at his instance. Dr,

* Farooq Abduliah has said in a statement that

he wants to restore the pre 1853 situation
there. He made this statementin an interview
with the B.B.C. Further he said that in order
to rescive the Kashmir i1ssue a meeting of
Iindia, Pakistan and Kashmir should be
convened. These two things are very
dangerous. What is the implication of pre-
1953 situation? Will the people willing to go
to Kashmir have to seek permit again? Shall
we have to get permit to travel anywhere in -
our country? Should the Chief Minister of
Jammu and Kashmir be called the Prime
Minister of Jammu Kashmir as was called
before 19537 Would the Govemorof Jammu
and Kashmirbe called ‘Sadar-a-Reyasat’ as
he was called prior to 19537 Would the
courts of that state not be under the jurisdiction
of Supreme Court of India as they had been
before 19537 Will Jammu and Kashmir have
a differant flag as it had before 18537 Does
the Government wants to drag the country
back 1o 19537 What are you thinkung 7 By
convening the meeting of three parties-
Pakistan, Incha and Kashmir, does it want to
accord Kashmuir an independent
status.. (Interruptions) "I want to say it very
clearty that the people who talk of pre-1953
situation, understand that the country cannot
move back towards pra-1953. The fver
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Jhelum has flown too far to bring it back.
¢ Those who talk of restoration of pre-1953

condition should know about the fate of the
then Chief Minister who have taken a dream
before 1953. The people of this country
know what happened to the then Prime
Minister of the state in June-July, 1953. Shri

Farooq Abdullahif playing a very dangerous

game by falking of pre 1953 condition. The
people of the country won't tolerate it silently.
Since 1947 thousands of our soldiers have
laid theirlives forthis Kashmir. Dr. Mukherjee
sacrificed his life for it. It is not a betrayal to
him? What message we wouldlike toconvey
tothe personnel of our security forces whoar
defendingthe borders of the country in difficult
circumstances in Kashmir and are ready to
lay down their lives? To change policy on
Kashmir will be dangerous for the country.
Recent change in Kashmir policy will boost
secessionismin this border state. Tochange
the Govemnor of Kashmiris notjustachange
of the Govemnor, it is indicative a change in
the entire policy. A sea change in Kashmir
Policy is being made without giving any
thoughttoit. This changed policy could mean
the retumn of Farooq Abdullah who advocates
negotiations with terrorists and Pakistan.
Government should leam a lesson from
Punjab. Punjabis returning to normalay only
because Government has not held talks with
terrorists. Ifthe Government holds talks with
terrorists of Kashmir, thenthe forces engaged
in their efforts to overpower them would not
succeed. If Govemment adopts dual pol icy,
then it would prove dangerous. We would
not let the Government to take a U-turn.

i would like to clarify one thing that if the
Government creates conditions conducive
to return of a few selected families of the
valley to power, then the people of Jammu-
Kashmir and Ladakh would not tolerate it.
They should realise’ as to what fate those
péople met who dreamt of creating situation
similar to one that prevailed before 1953
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seeking the assistance from Pakistan and
similar other forces to solve the Kashmir
issue.

Few questions come up before us in
respect of recentchange. The new Govermnor
hasgivensome assurancestothe misguided
youth, of Jammu & Kashmirbut nottomigrant
youth. | would like to know why did he not
utter a single word of sympathy with the
migrated youth? Assurances are given only
to the persons who call the country by bad
names and of dividing it. Government has
not uttered even a single word of sympathy
about those who have become refugees in
their own country for the sake of the integrity
of the nation. Secondly | would like to submit
that Shri Pilot can pay a visit to meet the
misguided youth but he could not afford to
pay a visit to the migrants’ camp in Jammu.
No body had gone there on 27, 28 and 29th
October and an assurance had been given
that a parliamentary committee would pay a
visit to Jammu and Laddakh very soon, but
ithas not yet paid a visit. Thirdly, | would like
to ask the Government if it would hand over
Kashmir to the some persons who have
brought Kashmir to such a pass. The
Govemment should think over this matter.

250 to 300 workers of the Congress
Party and the National Conference attended
the Oath Taking Ceremony of the Govemor.
What message does this act convey? Does
it mean that the Govemor would fellow the
instructions of the Congress party and the
National Conference. Kashmir tangle cannot
be resolved by having negotiations with a
few selected leaders of Kashmir. Displaced
persons of Jammu & Kashmir and Laddakh,
Kashmiri-Speaking Gujjars and Bakarwal
and Rajpur Muslims should also be made a
party to negotiations and taken into
confidence. All these sections want to join
the national mainstream. Is it not a fact that
the moral suppor to former Govemor of
Kashmir, Shri Saxena needed from the
Govemment to over-powerthe terrorists from

r
-
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time to ime was not given fo him. it was not
decided as 1o who was the incharpe of the
Kashmir aftairs from New Deihi? Therefors,
that should also be decided under the process
of change in policy the role of the former
Governor was kept secret.

1 would fike to submit one imore thing.
The conditions in Doda are so critical that if
the new Governor falled in taking appropiiate
measures 1ocontrol the siiuation, the situation

may become complicated.

| would aiso ke to submit that many
tempies have been demolished there after
sbcth December. | would not like to referto it
here,

15.48 hrs.
[SHRI RAM NAIK in the Chair]

| wouid like to submit that a lot of
propaganda was carried out on AIR when a
structure al Ayodhaya was demolished. But
after the incident of 6th Decamber the
govemment made a publicity on Radio and
Doordarshan as if mosques were being
demolished throughout the country and the
people of a particular community. were being
kilied. Mr. Chairman, Sir, | have a proof to
substantiate my statement and | wouid like
the Government to issue a statement with
regard to it. This is the document which was
sent by the Government of Jammu and
Kashmir to the Home Ministry. It states that
after 6th December fifty two temples were
domolished, the houses of 280 migrants
were distroyed and 53 cow sheds were pulled
down. Thus property woith crores of rupees
had been demohshed. This is the report |
have with me If this report is wrong, the
Govemnment may contradict it. If this ls true
then my submission i1s that i at all the
Government was reaily interested in doing
this it could have done because R had a
reportwith it and as per the information of the
Govemment itself, Pakistan was involved in

Grants (JAK), 1992-83

it. if this is true, Pakistan could have been
exposed. By publishing the report we could
have exposed Pakistan before the world.
However, my submission is this that this
report Is being suppressed intentionally.
There is still time today. Governmant may
issuea clarification in this respect. This ismy
submission.

Mr. Chaimman, Sir, we feel distressed
when Govemment adopts double standards.
For example the govemment propagated on
Doordarshan and radio when the disputed
structure at Ayodhya was demolished but
why did it keep silence when three were
sensational reports of the domilition of
temples? Is k not the policy of adopting
double standarde? Had the Government of
India propagated and publicised these facis,
Pakistan Govemment could have been
exposed.

Mr. Chairman, Sk, | would Fke to make
a submission with regard to Laddak. From
the security point of view Laddakh needs
special significance but no development is
taking place there. There is no college forthe
people of Laddakh. Nehru ji had suggesied
for an independent Ministry for Laddakh,
Gajendra Gadkar had also made several
recommendations but the govemnment had
not kep to its promise for formation of an
autonomous distnctconcil onthe ines ofthe
Gorakha Hills.

Mr. Chaimman, Sir, | would ke to submit
somethirg regarding the displaced persons.
More than one and a haif lakh persons are
leading infemal ife as refugees in their own
country. None of the Prime Ministers ever
pald any visit to that place. A Pariamentary
Committee was supposed to visit the place
but that 100 has not paid its wvisit. | would ke
to submit that attention shouid be paid to it.
In the end, | would ke 10 give a few
suggestions. | am of the opmion that the
Govemment should make a clear policy
regarding Kashmir. What message coss the
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government want to convey through this
wavering policy? Wouldthe government take
the Stand as was taken before 18537 what
aftitude it would like to adopt towards
terrorists? My submission is that when we
visited the state we had come to the
conciusion thatthere are time supports which
aggravate terrorism there. First, aims and
ammunition are being provided to the
terrorists from foreign countries. second, the
inflow of foreign capital. Third, Govemment
funds reaching into the hands of terrorists
through contractors and also that which is
not being utilised in development activities.
Fourth, the anti-india iocal urdu Press of
Kashmir is carrying out propaganda against
India and Fifth, interference by “Panchmargis”
in Jammu and Kashmir Administration. So
the Government shouid make an attack on
these five supports. If government focuses
at these targets, lerrorists would be
demoralised thus helping the Govemment
gain upper hand and have negotiations in
favour of its own terms and if the Government
hold negotiations today, it would be in loss.
Therefore, the Government should embark
upon an action pian taking into consideration
the suggestions | have given. In the end, |
would like to submit that keeping in view
what Pakistan Government did in the past
and what it is doing at present including the
incidents that took place in Bombay which all
are evidences and on the basis of which the
govemmant of india claims that Pakistan is
behind encouraging terrorism in the country.
So, the Government should seek the support
of other countries to declare Pakistan a
terrorist State. After negotiations with them,
action shouid be taken, This is my suggestion.

SHRI SUDHIR SAWANT (Rajapur): Mr.
Chalman, Sir, in June 981, when our
Govemment took office, there were many
problems before the country and the
Govemnment has solved many problems by
taking firm steps. The situation in Punjeb Is
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improving. The Bodo problem has also baen
resoived to some aextent but today the
situation in Jammu and Kashmir is not that
much good, | admit i, but the Govemment
has made efforts in this direction and as
Khurana ji has asked that the Govemment
should have a clear policy in this regard.
Therefore, my submissionto the Govemment
is that there are problems in making this
policy clear, which is going to be adopted in
respect of Jammu and Kashmir. The policies
made by the Govemment are being
implemented in Kashmir which is evident.

Just now Khurana ji was saying that the
Govemnment was changed. | would like to
say that it was an effort of the government to
change the administrative set up and keeping
in view a policy the Govemment does
everything. We had alsomade a demand six
months back that the Govemor should be
changed. | admit that the Govemor has
discharged his duty quite well there, even
then this change was necessary because in
order to start the political process, for which
a particular situation is required, the
Govemment has done it.

Mr. Chairman, Sir, the members of the
Bhartiya Janata Party and their colleagues
claim that there are communal elements in
Kashmir. Communalism is cropping up there.
| tully refute such things. Those who say 8o,
have never lived in Kashmir, | have been
there in Kashmir for 5 years. (Interruptions)

Mr. Chairman, Sir, the root cause of the
problem is that the feelings of others are not
realised. The people of Kashmir have never
besn communal. | admit that there may be
facts, in what he says, but the people there
had never been communal. Mistory bears
the testimony that all the Muslims had made
a demand for the accession of Kashmir to
india in 1947 but the Hindu prince had
opposed it. When Somnath Sharma
Secrificed his life to save Kashmir, Major
Usman had aiso laid own his ife to save
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Kashmir and drove out the from
Kashmir who had attacked it. Major Usman
was given Mahavir Chakra for it. Today
when the indian soidier passes through his
tomb, he does not march ahead without
saluting him. This has been the tradition of
the Indian military.

Mr. Chairman, Sir, similarty, when the
wholesectorof Hajl Peer was seized, general
Dayal was the Commander and there were
200 Muslim porters with his contingent. Wen
the Pakistani infittrators entered Kashmir in
1965 and 1871, both the Hindus and the
Muslims of Kashmir helped the indian army
to drive them out and the plan of Pakistan to
attack was folled. Alithese things can notbe

forgotten. '

What ate the reasons of cropping up of
communalism in Kashmir after 19877 Who
18 responsible for it? We have towatch it. The
first and for most reason of communalism is
that the way the Britishers antagonised
Hindus against Muslims and ruled over the
country for 150 years. Pakistan had also
made a plan to crate distrubances in Kashmir,
in this country, to disintegrate this country
and to weaken it.

itwas certainly a design of Pakistan but
who did suppon it. None other than the
Bhartiya Janta Party. They carried out a
propaganda for Ram Mandir and then the
Bhartlya Janata Party and Pakistan together
brought about communalism. So, the Bhartiya
Janata Party will have to own up this
responsibility.

(Interruptions)
MR, CHAIRMAN: Day Dayal Ji, youshould

not speak like this. You should spaak your
seatand maintain the decorum inthe House.

(Inferruptions)
SHRIRAJVEER SINGH (Anonla): Hels
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the influence of Ram and that is why

he is rapeating the word Ram again and
again

(Interruptions)

SHRI SUDHIR SWANT: | don't think
whether you have any relation with Ram.
They raised the demand for demolistion of
the Masiid in 1987. So, Pakistan used this
demand for carrying out propaganda since
the Masjid is being demolished in India, if
they want to live in india as Muslims, they
shall have to raise a demand for a separate
Kashmir. Pakistan did so because they have
started raising this demand here. The
scenario was quite ciear to them and it was
said that communalism will defineately take
birth. Just now he has said that there is no
policy on family planning in the Kashmir
Budget. Someone eise said that the
population in Kashmir should be increased.
We know the person, who said so. You may
go through the population data from 1971 to
1981. During these tén years Hindu
population in Kashmir has increased while
the number of Muslims has decreased. itis
quite clear, while you have made a
responsible statement in this regard. One
can sea here that efforts are bemng made to
induct communalism in everything which is
causing heavy damage to the country. They
cannot rause the slogan of patrioismbecause
they are using pseudo-nationalismto spread
communalism in the country. thad shown its
impact in Jammu Kashmir. One should go
through as to why such a situation has arisen
in Jammu-Kashmir. You shouid go to
Tangdhar, Uri,Kargil and Partapur sector of
Kashmirtosee th situation there. Even today
a person has to carry kerosene on his head
required for two days to light the stove in his
house. Such is the condition due to poverty
and unemployment. it has been the policy of
the administration there, so they are fully
responsible for it and Pakistan will use it

There is nothing strange in it. None ie ready
to serve there. When someone is posted
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there, he tries o0 leave that place. Today, in
many areas of Jammu-Kashmir, none of the
police officers is ready o serve, this 15 the
fact which is continuing for many years. We
will have to find out some solution to it. l want
tosay something about security forces. Today
the situation in Jammu-Kashmir is out of
control. Therefore, 80 many steps had tobe
taken there. My submission to the
Govemment is that the army is deployed
there besides the CRPF and BSF butthey do
not have any coordination. As far as the
functioning of the B.S.F. is concemned, army
alsofunctions therewhich results in clashes.
Their setup will have to be changed so that
all the security forces may work together. |
would like to say that there are so many
organisations, functioning in Jammu-Kashmir
ke CBI, RAW, BS.F., Amy, i.B. and
intelligence agencies but there is no
intergration among them. Due to intend
disputes they are unable to help the army
and the enemy is given help.

[English)

integration of Intelligence agencies in
Jammu & Kashmir is a must.

[Transiaton]

Therefore, there must_be such an
organisation, on the basis of which there can
be co-ordination between the security forces
and the intelligence services. Sometimes, it
happens that any information of thal place
first reaches Dethl and then itis passed onto
Kashmir Causing delay in acton which
impairs the importance of the amy and
intelligence services and eventually the their
importance comes to an end. Therefore, my
submission o the Govemmentis that it should
solve this problem.

Thirdly, there is no administration in
Jammu-Kashmir. There is no administrative
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machinery at district and tehsi. How will the
programmes of rural development, heaith
services and family planning be
implemented? The army has worked well in
Mizoram, and Nagaland and It Is working
wellin Jammu-Kashmir also, If has been our
experience. If the principle of force with
compassion is followed, then they will work
well. Likewise, the army deployed there, will
have {0 be taken into confidence.

inthe presentcircumstances, the people
have faith in this agency. For the last s0
manyyears there has been harmony between
the people andthe ammy and they dependon
each other. Therefore, we should take up
action programme for army 30 that works
related to development and health are done
with the help of the ammy..

Mr. Chairman, Sir, regarding humap
nghts, | want o say that this issue has been
discussed inside as well as outside the
country and we should make our policy clear
in this regard that being a Democracy, we
are interested in Human rights but human
rights aiso mean that wherever there is a
revolt, it will have to be dealt with on iron
hand because it is a question of the unity of
the nation.

(English]

The right of a State td'secede from the
Union was not acceded to.

[ Transiation]

States do not have the right 1o secede
from the Union. That is why Amencan civil
war was fought and then America cameinto
exigtence. The same issue is involved in
Kashmir. No stals has & right 1o secede from
the Union and one can use force to keep a
state in the Union and the Govemment of
india is doing the neediul in this regard.
Therefore, | want t0 stale that this message
should be sent 1o the foreign forces trying to
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disintegrate and divide our nation.

Mr. Chairman, Sir, Pakistan andis.|. are
behind the boam-blasts in Bombay. The
Chief Minister of Maharashtra has made this
allenjation in no uncertain terma. it has truth
in k. Because in 1984, Pakistan had framed
a policy to disintegrate this country by
engineerings Hindu-Muslim riots. in orderto
implement this policy, Pakistan has used
1.S.1. in a city like Bombay. We shouid take
initiative to get Pakistan declared as a lerorist
country and we should clearly tell it that if t
tries o create riots in this country then we
can also give abefitting reply to it. Wa should
also make efforts in the international arena
to get is declared as a terrorist country.

| would request my all colleagues
including the ones from B.J.P. that the
communalism is responsible for the present
state of affairs in the country as well as in
Jammu & Kashmir. We should unitedly
supportthe efforts being made by ourfriends
Shri Rajesh Pilot and Shahkar Rao Chavan
for normalizing the situation because this is
in the interest of the country. Jai Hind

SHRI GEORGE FERNANDES
(Muzaftarpur): Mr. Chairman Sir, | amunable
to understand as 10 what steps are being
taken fo improve the situation in Kashmir
because s0 many things happen and remain
unknown; and whatever information is made
avaliable by the authentic source Le. the
Ministry, it has two different versions. But |
must say that if the Govemment intends to
oot the things right with the heip of the same
oid hands the Govemment is wrong in its
thinking. While talking about Kashmir, many
of us refer to Punjab also. Shri Khuranaji has
gone iothe extent of urging the Government
1o adoptthe same strict measures in Kashmir
as it has taken in Punjab. To my mind, ¥ you
had adopted stem measures in Punjab like
Kashmir then you would have lost Punjab
100. it would be better ¥ we do not compare
Punjab with Kashmir while discussing the
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stuation in Kashmir. Asthe ofboth

these States are differant, history is different
and naturally the solution will alsobe different.

Mr. Chailrman, Sir, we are wormied about
the poiicy of the Govermment to hold Kashmir
with the help of ammy. Though for some
period, the Government did change hands
yet the policy regarding Kashmir has
remained unchanged. | donotwanttogointo
the details as to why temorism crept up, why
the tendency of militancy grew up among the
youths in Kashmir because such issues have
already been discussed many a times in the
House. But | want lo mention a few points
and one of them s that Kashmiris had never
enjoyed the real power and | am happy that
Shri Sudhir Sawant ji is supporting this point
by nodding because he had been there
during election time. The people of Kgshmir
had never taken the ballot paper in their
hands. | am not saying this just because of
poiitical differences or reasons. But even
ftoday ¥ you ask the Kashmiris they will tell
you that they saw ballot papers only in 1977
and notbefore that. Punjab neverfaced such
asituation. in Punjab, ballot was not in your
favour, that is why you created such an
aimosphere there but in Kashmir people
naver had a chance of casting thelr votes.
Now, you are again depending on the same
people for a solution in Kashmir. We do not
have any dispute with the National
Conferenca. They are our friands but nationa!
Conference and Congress want 10 retain
power in their own hands somehow or the
other and in the process they are not at all
bothering about the public opinion. If you are
still thinking in this manner then yourthinking
is totally wrong and with this sort of thinking
you cannot save Kashmir. Therefore, it
compeis us 10 spéak some harsh words jn
the House in this regard, without caring
ywhether some people ke it or not.

Mr. Chalrman, Sir, itis notin the interest
of the country 1o solve any problem including
Kashmir problem by using military force fora
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long time. This does not mean that our
jJawans from army, stationed there
paramilitary force or from any other
Govemment agency, shouldbe subjectedto
criticism for any of the lapse if committed by
them unintentionally.

Sudhir Sawantiji have raised a question
of human right and stated that our nation
believes indemocracy Thereforethereisno
need to discuss human nghts; but what has
happened in Sopore, should it not be
discussed here oris it a greatexample of our
democracy before the world. Two jawans
had an altercation. They bumt down the
whole village, killed at least 50-60 persons.
The town of Soaper was a beautiful one but
now if you look at the picture of Sopore you
willfeel as if itis a town of Germdny after the
2nd world war There we must differsntiate
between the terrorism anq the terrorism
created by the military force, para miltary or
police.

Terrorism 1s the order of the day in
Kashmir at present. If two boys are quarrel
then we must lake the stand that both of
them belong to usin the samemanneras we
consider Kashmir as an integral part of the
country. We should readily accept this fact.
|donotknow, as to what extent we are going
to accept this fact. If we place the national
fesling above religion in this House as well
as outside the House, then we should
consider the rifle wielding boy as our own
child. It is the need of the hour that the
muslims brethren of Kashmir are also the
equal citizens of India hke other citizens
belonging to other religions. such a faith
must be created among the muslim who
belong to that part of Kashmir which belong
to india.

Mr. chairman, Sir, we have ourselves
realised this thing. A question was raised as
towhere dowe stand in Kashmir. What is our
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status there. | am not placing this tact for the
sake of argument. | am presenting the facts
from my personal experience. The prevalling
atmosphere in the country is not conducive
to solving Kashmir problem. | want to place
this fact forcetully in the House.

Mr. Chairman, Sir, we meet Kashmiris.
They have faith in us. These people -isit us
eventoday lo seek solution totheir problems.
But when we talk to them and try to pacify
them, it has become difficult for us to resolve
the queries they raise during the talks. In this
context itbecomes necessary to have alook
on the prevailing situation in the country.,

Shri Khurana has raised a point about
the number of temples demolished and views
expressed by people in this regard. The
matterof temple demolition did not arise only
after 6 December. Thisissue has beenraised
in the House on earlier occasions also. |
agree that it should be the duty of the
Govermment to gatherinformation about the
number of temples demolished and the
persons responsible for the demolition.
Because there has been a lot of discussion
in newspapers also in this regard. There
have been statements by the national
leadership of the BJP and the leader of
Jammu and Kashmir Statements
contradicting the above statements have
also been received. There was no scope to
doubt their intention. The newsmen went
there and collected information. When the
information was received in the House, it
was seen that the reports differed. | fail to
understand as to why the Govermment does
not deal with this issue honestly.

There should not be any difficulty with
the Government to.spell clearly as to the
number of temples or places of worship
demolished in the valley. If somebody tried
to keep people together, the Govemment
shouid not fesl shy to make a mention of it.
The Govemment shouid at least collect
information and piace the facts in the House
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about the number of tempies demolished,
the persons who are responsible for the
demolition of these temples and since when
these activities are going on withthe reasons
behindthem [ will nottalk of the white paper
But | will definitely ask the Govemment to
place all this before the House and aiso
make the House aware why do these things
take placeinthe country Kashmmn youth feel
guilty unnecessanly when they had not
demohshed any lemple Instead they
safeguardedthetemples Levellingcharges
agains! them s wrong

Mr Chairman Su now | would kke to
make a few submissions about the Kashmin
Pandits The migrant Kashmin Pandits who
are in Jammu Delhr and other parts of the
country have been provided very litle
taciities At some plaes they have been
providednotacilities in 1990 the Govermment
talkedto them and made arrangements But
| am sorry to repeat in the House that the
Govemment 18 dong great injustice to
Kashmin Pandits who are competiedto settle
in many parts of the country This type of
Injustice cannot be done with any enemy
even The Government is doing mnjustice to
those people who are living m therr own
country as refugees What are ther
demands? They demand a small shelter
education and employment Many of them
are Govermnment servants They get their
salary etc Butpropereducaton andhousing
facity are not being prowdmg to them
Sometimes they do not get their salary in
time I1does not require alarge amounttobe
spent The Govemnment need not have to
provide these faclities throughout the
country Kashmiri Pandits are residing only
n 5 7 places as refugees

Some weeks ago | wrote to ShnChavan
in this regard | received a stereo type and
bureaucratc reply that everything was O K
The assurances made to Kashmin Pandits
were the assurances of the Government, no
matter whether it was the Government of
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National Front of of some otherparty These
assurances were not made at the political
level These agreements were made after
hoiding a meeting with the officers of Delh
Admini&®ation Ministry of Home Affairs and
the Ministry of Finance These are
Government documents and not private
documents We would ke that the
Government should identify their problems
It 1s tme and again being sad that the
Kashmin Pandits would not be allowed to
live in Kashmir

| would ke to raise this issue in the
contextof Human Fights ShnH N Wanchoo
was at one time a Member of the CP |
Perhaps he continuedtobe a Member of the
said party till his death He was a leader of
the AITUC He was a trade unionist and
wasclosely associated with Kashmir Though
he was Pandit by buth, he was very much
associated with Kashmir He was killed |
would not like to level any charges though |
could do not since we know whao killed him
Butwould like to know fromthe Government
whether it heid any mquiry into his death
Who assassinated Shn Wanchoo? The
documents that he had given me 10 days
before his deth are still with me He come
here to give mformation about the number of
people wrong fully apprehended and
murdered How the Govemment has rejected
the verdict of the court with the help of a
credict from another court He was trying to
remove misgivings He wanted that tension
between the Mushms and the Pandits shouid
be removed He was making efforts in this
direction

Mr Finance Minisier, since you have
brought here this Budget | would kketo have
the reply of the Government through you as
to who killed Mr Wanchoo He was not a
terronst He was a man who was unifying
both the communities foriongatme Pandits
had no enemity with im He voiced their
problems and fought with the Govermnment
The Mushkm youth in the valley had no ran
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come against him. Wanchoo was the only
person who protecied their human rights.
Who killed him?

| know as to how the Govemment
handied the situation in the valley. It wanted
to strengthen terrorism. It did not want that
there should be some one who would create
love and hammony In the minds of the
Kashmiris towards the country. This was
said but the situation was not like that.
Because the day Wanchoo was killed, there
was complete strike throughout the valley
the next day. He was killed at Jawahar
Chowk. The august House knows as to why
the Chowk was named Jawahar Chowk.
There is noplace inIndia which has notbeen
linked with the names of the particular family
or its successive generation. The entire
populace of the valley demandad that the
name of Jawahar Chowk should be renamed
as Wanchoo Chowk. Who will concede their
demand? | would like to Govemment to give

areply toit.

There was a reference to Laddakh. |
would like to cite two things about Laddakh.
The Government is neglecting Laddakh very
much, There has been tension between
Buddhists and Muslims in Laddakh for the
last 2-3 years. | am not going into it as to who
created this tension? Otherwise, | will be
charged with raising anotherissue of conflict.
Thistension has divided the two communities.
The Government should remove thistension
atthe earliest in the interest of the people of
the country. There are certain urgent
problems, but the Government is notlooking
into tham.

Now lst me make a submission about
Kargil. There is a proposal to set up an
airport there. The former Prime Minister who
belonged to congress, had promisedto solve
this problem. But the Govemnment has not
started any construction work thers till now.
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The Govemment cannot think about any
provision of employment and development
of the area. There could be problems of
elactricity and roads. Are they thinking of one
thing only? The whole money will be spent
on military, para-military, Jall and Home
department. One can see this from the
Supplementary Demands of Grants placed
by the Government. A sum of Rs. 42 crore,
88 lakh and 34 thousand, is being demanded
by you. The Budget presented by you places
Power Development Depantment at the top,
then Education at second place and Home
Department at third place. You have
demanded a sum of Rs 90 crore for Home
Department. | would hke to state that be it
Laddakh or J & K, the Government does not
want to pay attention towards solvingthe day
to day problems of the people there Itisonly
interestedin restonng powerto its own people
in Kashmir.

A Brain storrming 1s scheduled for 3rd in
Dethi. | do not want to mention the name of
the organisation behind this. An effort was
made to aliot a sum of Rs. 100 crore to them
from the Budget. | was also one of the
persons who raised their voice against it to
stop it. The same organisation is organising
“Brain storming on Kashmir® that is to say
that adopting measures to keep Kashmir in
the hands of Congress only. If you can only
think as to how to hoid the reins of Kashmir
with someone’s help and finance, then pardon
me, you cannot save Kashmir. Because
suchisthe prevailing situation there, through *
Khuranaji said that we should not talk to
those boys but we have to hoid talks with
them only. You may put in a lot of efforts but
nobody is there in Kashmir except them. if
you really want to soive the problem then you
will have to negotiate with them whom you
do not even want to see and want to tackle
them at gun point, You will have to tak to
them.

| wouid request the hon. Minister to
kindly answer my questions. | would like to
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say to the Govemment in clear terms to
negotiate with those youths It 18 for you to
dacide as to how and at what level but you
should do it with everybody help | wold ke
toconciude with the hope that without making
ita party quastion you would solve this iIssue
n a better way as to how you can provide
leadership there as per the hopes and
aspirations of the people of that state

[English}

SHRI HANNAN MOLLAH (Ulubena)

Mr. Chairman Sir, this 15 consecutively third
year we are discussing this Budget here it
should be discussed elther at Snnagar or at
Jammu This is the end result of the cnme
commutted by the ruling party of this country
for the last over four and half decades Itis
the party which demolished Kashmir and
brought the situation as it 1s today

| agree with Shn George Femandes
that the people of Kashmir when hear about
votmg they thunk that t will be ngged because
they never knew what 1s voting This is the
situation of the State

When we had an opportunity to discuss
with so many people in Kashmir, they
categoncally stated to the delegation that
political process n Kashmir should be inhated
but not in terms of voting If you talk of vote
now then the Kashmir 1s gone

Most of the political parties which are
active there since independence are
imelevant Kashmiri people have no faith in
those people They are hated by the people
of Kashmir. Keeping this in view we suggest
that first establish the relevance of political
parties in the country For that you take
cortain measures But in stead of that they
are in a hurry to install their own people
because without power Congress cannot
survive

Sothis situation as he said that they are
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completely alienated from the rest of the
country Now how can you integrate them?
The Congress people arp responsible for
destroying the democratic process there
The other side 1s also responsible by
repeatedly raising the question of articie 370
and threatening the people of Kashmir of
destroying their culture, their religion, their
way oflife They never talk of special status
to Himachal Pradesh orNarth Eastem States
or Santhal Paragana There are so many
statuses in our Constitution but they stick to
gving special status to certain section of
people article 370 because by whipping that
they get communal mileage So both are
responsible One is opporturism and the
other 1s communahsm The forces have
destroyed Kashmir and created the presant
situation there

They have brought these allocations,
but what for they are? You know when we
went there we were told that Govemment
was sending money from Delhi and a major
part of its was being siphoned-off, through
corruption There 1s a lot of construchion
taking place in NOIDA because the officers
inDelhi gothere and investment their money
here They think as if we are ruled as a
colony

How will the people of Kashmir have
confidence m this Government? We had
seen that 90 per cent of the people had no
place in the administration there The
discnmination is all through there and iti1s all
because of the situation that has been
created

So, there 1saumque situation in Kashmir
| beg to differ with Shn Madan Lal Khurana
when he said that we should not talk to the
Kashmin people We cannot take Shn
Khurana from here and establish hum there
andtalktohim We havetotalktothe people
of Kashmir We cannot import people to
Kashmir from Deli Calcutta or Bombay
We have to tak to the peopie of Kashmir
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only But we have to distinquish that there
are some pro-Pakistani glements also we

rave tocombat with thuse forces adequately

egions of foreignforces are there We have
to f1co them squarely But at the same time
other sections of the peuple are also thero
They are not pro Pakistanis We have to
pursue them We have to talk to them We
cannot just ignore them

Secondly thefinancial cnsisin Kashmir
is also very senous They have seen the
srverest droight or 5C0 yedrs last year
Houses are destioy n floods roads are
destroyed schoolsandcollege buddingwere
destroyed Lotofdamdqge had beendone in
floods Their agnicultuie was destroyed But
the relief and re h abi itation for reconstruction
had not been taken up proprerly Where has
the money gone? The Central Govemment
allocated the money from here for flood
ehet But they have not got the benefit of it

Then comes the que stion of tounsm
Shn Khurana was talking to income and
receipts From where will the money come?
Thetr mamn source of income 1S tounsm |f
tounsm is it howcan the people hve there?

The problem of unemploymentis there
I had written a letter of the Mimister of Human
Resource Development recently In Anant
Nag Distnct they trained some boys for
teaching posts Some 500 or 600 were
trained Butnothing happeneaafterthat No
appointment had taken place

Atier coming back for there, we had
written to the Pnme Mimister demanding that
atleast 50,000 jobs have to be createdtosee
that the unemployed people will get some
confidence that they are now part of the
country and the government is thmking about
them Butthe Government s busy inslaling
some stooge there but not in solving the
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problem of the Kashmiripeople Theindustrial
situation and the other problems thare are
very senous

Sir, at this rate, who will look after the
development work ifthere is no Govemment
there? The terronsts are there We have
seen Butthe majorty of the people are not
supporting the terronsts, because terrorism
is today de-generating The terorists are
extorting money they are raping women,
they are attacking mosques and temples,
everything at random A large number of
commaon peaple are against these lerrorists
The terronsts are agamst our government,
our forces sometimes some atrocites are
committed-nghtly or wrongly-on some
Kashmins by ourJawans They are nodoubt
working in very difficult and extrene stuations
But some incidents are happening like Sapore
Because of which the people are losing farth
in them

Itis a very senous situation there There
is nothing ke law and orderthere There are
no doctors in the hospitals nor are there any
medicines available The pubhc distribution
systems not working properly Nowbecause
of land shides many people are stranded
They are not able to come and gothere But
the Govemnment is only talking of fighting the
enemves across the border if we kstentothe
Palastan Rado and TV we know their plans
But the problem of Kashmir is not n our
pronty hst, m our propaganda But, n
Pakistan, everyday they are propagating
How can we combat? Our Doordarshan he
totally failed to combat the Pakistani
propaganda We shouid have a proper
comprehensive poliCy to spread the comect
mnformation of the Govermment's activities
and our attitude toward the Kashmiri people
The conspiracies of the Pakistanis should be
exposed and all thewr terronst activities should
beexposad But,our Doordarshan has iotally
failed It cannot combat one per cent of the
Pakistary proaganda That is shame onous.
That = gong on
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| have already said about comuption,
itegal felling of trees, smugging and all
these things All these activities are heiping
the terronsts If the administration can take
the beneft to the people., whatever 1s
sanctioned from the Parhlament we can
change the situation because the Kashmin
people believe that the money is coming
from Delhs and the money 15 going back to
Deihi to corrupt bureaucrats and officers

| have a few suggestions to make here
First of all a clear cut Govemment policy is
necessary We have to stan the pohtical
process but, what does it mean? An Advisory
council was set up without any power It
cannot solve the problem Some political
parties can be associated with the Advisory
Council with adequate powers so that thesr
recommendations are accepted by the
Government We have to gradualty build up
thecredibility of those political parties among
the Kashmin people Only then they can be
accepted in the long run The electoral
process can come later on

The problem of Ladkakh i1s mentioned
by Shn George Femandes | suppont his
suggestion and this shouid be looked into

in Jammu the terronst activites are
also ncreasing It should be properly deaith
with and their iong standing demand for the
Dogn language for inciusion in the Eighth
Schedule of the Conshtution should be
accepted by the Government The unity ol
tHe Kashmin people with the rest of the
country can be ensured only by associating
them in all aspect of our life

The Kashmin people have thewr own
history, theirownlanguage their ownculture
and their own ways ot ife They are afraid of
losing their identity We have to ensure that
all those things are protected so that we can
create a confidence in the minds of the
peoole of Kashmir We have 1o take them
into conhdence We have to start a dialogue
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with them We have to start development
activities properly so they they can prosper
with us unitedly We havelo ensurethat real
autonomy will be ensured through which the
Kashmin people remain with us, prosper
with us and communalism also should be
foughtproperly licommunalsignals continue
togotoKashmir itonly alienates the people
and strengthens the hands of Pakistan and
other communal forces in Kashmir  So, a
secular a democratic and an honest view
should be taken to the Kashmin people so
that we can keep Kashmir properly with us
and develop and prospe: it with democracy

with proper human nghts with autonomy
and with prospenty

With these words | oppose this Budget
because this will give them the money but |
think this money will not be spent and will be
pumped outbecause of the corruption Ifthe
Govemment can siup that corruption and
utiise the money preperly some relief can
be giver: to the people

With the st words | conclude

MR CHAIRMAN There are now six
names | would urge all the subsequent
speakers Lacomplete therr speeches within
five minute. The only this item can be
compl. led

SHAIChiI TABASU (Barasat) Sir the
economic ¢ cndion of yammu and Kashmur
15N shamhies indthere1s no doubt about it
Of course 1t1s a discussion on the budget of
Jammu and Kushmir but the Jammu and
Kashmir budge1 cannol be discussed in
isolationfrom the political situation prevailing
inJammu and Kashmir and also by ignonng
the recent development and hkely
developments to take place in Jammu and
Kashmir

| would only refer to certain
developments which need clanfication trom
the Government it has been the constant
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refrain from this side that theGovermment
lacks in an integrated, comprehensive and
humanistic approach to the problem of
Kashmir. If there is any policy of the
Govemment of India regarding Kashmir, that
policy is extravagant in military activities,
that policy is of ad hocism and that policy is
the policy of indecision. That is whatis known
as the Kashmir policy. Now the time has
come that the Govemnment should come out
with anintegrated, comprehensive and quite
realistic policies with regard to the Kashmir
situation.

We are toid that immediately political
process is to be initiated. There is no
difference of opinion on initiating poltical
process. And what s really meant by political
process? | am told there is an idea gaining
ground and the Govemment might have
come to this conclusion. | do not know; | want
to know it. According to them, the initiation of
the political process 1s equal tothe revival of
the early Legislative Assembly which had
been dissolved in February, 1980. |
compietely disagree with that idea, that is,
the idea of revival of the Legislative Assembly
of Jammu and Kashmir which was dissolved
in February, 1991. ifthere is to be a political
initiative, there should be a different process.
Something has also been hinted at, that is,
dialogue. Dialogue is the only instrument in
this case. The problem is such that you
cannot solvs it by sending an army of
occupation - excuse me, Sir. India should not
project herselfin a way that she is occupying
Kashmwr and maintaning an amy of
occupation. Theimage is not to be projected
in such a manner as if India is interested in
mnvading or physically conquenngthe terrtory
of Jammu and-Kashmir. It 1s not to be the
conquest of terntory, It 18 the question of
conquenng to hearts of the millions of the
Jammu and Kashmirpeople. You might have
succeededby sending army, you might have
succeeded by kilhng quite a big number of
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people of Jammu and Kashmir. We have to
admit that the Govemment has falled to
conquer the minds, the conquerthe hearts of
the people of Jammu and Kashmir, and
there has been a compiete alientation of the
masses of Jammu and Kashmir from india.

In this context, | also want to make it
clear that the revival of the Assembly would
be a badprecedent. it would be a wrong step
because it was been the general complaint
of the people of Kashmir that even that
election, that Legislative Assembly was a
rigged one and it had no legitimacy. if a
Legislative Assembly which was elected and
which lost its relevance, which lost its
legitimacy, is revived, how can you expect
that there will be people’s cooperation and
people will expert it as a genuine
representative Assembly of the people of
Kashmir? It will not only be a representative
body of the people of Jammu and Kashmir,
it would create further complication so far as
the Constitution of our country is concemed.
That does not mean that | am immediately
for holding an election. That is also not
possibie as the present condition states.

From the interview which Mr. Farooq
Abdullah recently gave, certain points have
been mentioned. This should not be taken
out of context. Farooq Abdullah has said
some other things also. He says that there
has been some kind of rethinking in the mind
of the Government of India. He has also
expressed the view that it is his imprassion
that India also wants to project a kind of
image. he has also suggested that there
should be some kind of larger or.greater
autonomy. | want to know from the Minister
of nternal security what does he really mean
by larger or greater autonomy for
Kashmr...(Interruptions)

[ Transiation}

SHRI DAU DAYAL JOSH! (Kota): Mr.
Chairman, Sir, | am on a point or order. Dr.
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Farooq Abdulla had said about
position of 1953. Does yourparty agreetoit?
Dr. Shyama Prasad Mukhenee died in 1853
and at that time also the situation was not
good A big movement was launched and
the slogan was that there can not be two
Heads and two flags in a country Do you or
your party agree to restore the position of
1953 once again in this country? Are you in
favour of the same situation there and want
that a person ke Dr Shyama Prasad
Mukherjee be sacnficed once again, would
Shn Basu clear this point?

SHRI CHITTA BASU It 1s not the
question of pre-1853 position It has been
menioned by Farooq Abdullah that whether
to accept it or not to accept it now rests with
the Government | also want to know from
the Government But there s a greater need
for autonomy for Kashmir | cannot
immediately say the quantity of autonomy,
butany party and my allies are of the opinion
that the problem can be solved through
greater autonomy

17.00 hrs.

That greater autonomy is to be created
through dialogue Autonomy s tobe extended
and there 1s no doubt about t There should
be autonomy not only in Kashmir but also in
greater gquantum in Uttar Pradesh and
Rajasthan | am not saying for greater
autonomy only for Kashmir but | am saying
for it tor Rajasthan also

Therefore, the problem is to be viewed
from that point of view that there should be
larger quantum of autonomy granted to
Jammu and Kashmir so that the people of
Jammu and Kashmir feel as an integral part
of India

There have beancertain changesinthe
world also When we discuss Jammu and
Kashmir wa cannot keep ourselves aloof
from the worid developments in a sense
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also s apartofourextemal relations
It has also got certain extemal factors Of
late there have been certain changes in the
United Kingdom Of late there have been
certain changes in the attitude of the United
States also which would also take note of
that

| am toid that the pressure i1s mounting
in Pakistan nght from the Govemnment of
India and from other extemnal forces also to
disassociate from extending support to the
terronsts engaged in Kashmir Now the
Herald from Karachi quoted very recently
and | think on 16th or 17th of March and 1t
says that

“Pakistan Prime Minister has
‘Pnvatised’ the aid programme for
Kashmin terronsts by edging out
the ISl and Intelligence Bureau from
running tne training camps and
allowing the Jamit-E-Islam, retired
ISl officers and others totake over”

There aretotake overthetraining camps
for the Kashmin terronsts Therefore,
Palistan is under world pressure Pakistan,
under the pressure of india, Is also trying to
take the path of camoufiage the training
camps which were being directly run by the
IS| officers, or directly being financed or
funded by the Pakistan Government are
now being clandestnely funded and
patromised There should be increasing
pressure by mobihising the intemational
opinion so that Pakistan gets exposedbefore
the intemational community and see thatthe
Kashmir problem is solved to the interest of
the people of Kashmir for the further
strengthening of India's unity and integnty

Lastly | would only appeal to the
Govemment of India not to take the path ot
reviving the already dissolved legisiative
assembly of Kashmr That does not heip
solve the problem It further complicates the
problem It bangs in certain constitutional



699 J& K Budget 1993-54, MARCH 29, 1093 Supplementary Demandfor 700

Demands for Grants o0 Accout (J&K), 1993,

[Sh. Chitta Basu]

1ssues which wiil be injurious to the interest
of the country.

| would request the Govemiment to see
what are the Govemment's views with regard
to these inihatives for the political process.
Thank you

[Transiation)

SHRI VIJOY KUMAR YADAV
(Nalanda)' Mr. Chairman, Sir, the problem of
Kashmir has been a complex one for a iong
time and the people in power are still not
pondering over it in the nght direction and in
the interest of the nation. '

Onecan easily understandthat Pakistan
is trying to complicate the Kashmir 1ssue
Everyboay understands this fact One can
understand that Pakistan has its vested
interest in it but when Congressmen want to
entangle this i1ssue in the party interest then
what answer the Government has to it

The people of Kashmir were not that
much worned when Pakistan wanted to
comphcate th's problem Butthe real problem
arose when the congress party could not
overcome the temptation to derve political
benelit out of it Kashmir, where Muslims
made a lot of sacnfices in order to live with
Hindustan and when there were nols in
whoie of the countty, it was all peaceful in
Kashmir If the Govemment of National
Conference had been allowed to rule the
state and considenng its extracrdinary
situation, all sort of assistance had been
provided to them and Congress had not
indulged n mamipulations to form its
Government then this 1ssue would not have
become so much complicated.

Alongwith this and considenng the
histoncal background of Kashmir, the
geographical situation andits role atthe time
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of India's independence had we not given a
communal colour to the Kashmir problem, if
the communal power within the country would
hava feit that whatever we may do in other
parts of the country but at least we shouldnot
do this in Kashmir in the interest of the
nation, and the way the 1ssue of Article 370
was raised, and even today the manner in
which it is being raised and by raising this
issue if you want to check terrorists or those
who are indulging in sabotage or the people
who have been influenced by Pakistani
Propaganda, then it 1s clear that you are
helping them, you cannot stop them If you
continuously raise the 1ssue of Article 370
then Pakistan can be guide the people by its
Propaganda, who are not in the mainstream
and political stream and it will aiso help the
terronsts who are being harboured by
Pakistan

The incidents, in Ayodhya had a very
damaging effect on the Kashmir issue The
way the incident of demolishing the tumples
was exaggerated helped the terrorists as
well as give impetus propaganda by Pakistan

When we claim o he a patnot and take
such steps n Kashmir which hamper the
reform process or help teironsts in any way
then | do not think it 15 o the interest of the
nation Wehavetomake punteftorsto solhve
the Kashmn problem: Tilt yesteic vy each
and every Kashmin waa o patadt but afte
the Pakistan's attack the same prople havo
been labled as rebels, if they have this thing
in their minds then it can never be termed as
a nght things You can nover solve this
Kashmir problem by having tnhat type of
mental make up

Itis the need of the hour that the people
who are misled should be brought into the
mainstream through a polilical process All
such powers, who intend to have a correct
solution of the Kashmir problem should
collectively make efforts Such efforts should
be made at the grassrool level. Now the time
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has come when we should redress all their
grievances, beitthe problem of development
of that region or the economic problem which
were previously ignored by the Government

by prowiding themn a economic package or a
scheme so that the musled youth there can

be brought back into the mainstream There
are number of persons who have been
misguided by someelements Efforts should
be made to get released the people from
theirclutches These things cannolbe solved
through miitary Sir, its not at all possible to
solve this problem through the use of force
but the action taken by the miitary and the
police often becomes atrocities and such
reports of atrocities we see in newspapers
frequently If the Government wanis the
solution to thus problem through pressure
rifle andbullet then the problem will neverbe
solved

Mr Chaiman, Sir it 1s a matter of
pleasure that slowly and slowly the problem
of Punjab has beensolved The people used
to ave an idea about Punjab and they were
ina State of uncenainty whetherthe probiem
of Punjab would be solved or not butitis a
matter of pleasure that now Punjab 1s going
tuwaras the solution of the Punjab problem
i11s a big achievement and not a smail une
L ikewise a sulutiun to the Kashmar problem
should also be found How the Government
vait be un there? How the probvem of
terrorism can be solved there and how the
misyuided people can be brought into the
mainstream? How the people canbe included
n the pohtical process? All these things
should be given consideration only then his
problem wili be solved With these words |
conclude

PROF PREM DHUMAL (Hamirpur) Mr
Chairman Sir, the Parhament has been
passing the budget of Jammu and Kashmir
for the last three years Pnor to me many
hon speakers have expressed their views
more onfinding out the solution of the Jammu
& Kashmir problem than on the budget
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[SHRIPETER G MARBANIANG in the
Chai

| would like to draw the attention of the
hon Minister towards the factthatwhosoever
may be responsible for the failure but the
country has ultimately faded to keep those
people in the mainstream Major Sawant
had saidindetail thatthe Central Govemment
and the State Govemment employees had
to tlee trom there and the hon Minister,
some of them have been living in your own
State Karnataka Some such HMT
employees are ving in Tumkur, Banglore
and Lucknow When the question of their
admussion in the central School came up,
they startea running from hither to thither so
that someone may do something for them |
had wntten to the hon Minister of Human
Resource to give them admission of
Humanitanan grounds Mr Chawrman Sir,
you will be surpnised to know that they were
gven admission out of my own quota omitting
the names of the people of my constituency
and the hon Minister had given me this
information It means that the Central
Guvernment is not prepared even 1o bear
this much of responsibiity

Mr Chairman Sw the employees who
had taken loans to construct their houses
there had lo fiee from there because of the
detenorating law and order situation Since
this ondition is the gift of the Govemment to
the people of J & K the recovery of the loans
should not be expedited but the instalments
of the loans are stll being recovered from
them Nothing has been said forthemin this
budget As Khurana j has said that some
sheet s given to them butthis sheet does not
make anythingclear Some provisions should
also be made for such people some
provisions should also be made for the
displaced persons who have been uprooted
torm there and are facing a lot of hardships
and probims and are stili living in verv odd
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condition. Now, those employees, who had
taken house building loans and constructed
their houses to live but actually they are not
living in those houses, will pay the
instaiments. How they will pay their loans?
Youshould pay your attention to such people
also.

One more thing has happened in
Kashmir. Majour Sawant had also made a
reference to that. Balanced growth has not
been there. Shri Hanuman Mollah was also
saying thatthe developmentfunds have also
ben embazzied. There are two national
highways beyond Balot. One leads to district
Doda and the other one leads to Kashmir
valley. The Government has spentthe money
in Kashmir valley but the condition of the
national highway indistrict Doda, which leads
to Kigshtwar and Bhadrawaha is very
miserable. That is also a beautiful valley but
no developmental work has been donethere
from the point of tourism.

Itisthe problem of the country. Everyone
knows about it as towho is responsible for ail
these mishappenings. Who has been ruling
there? Can anyone deny the factthatabomb
was thrown on the Boskey Nath temple at
Bhadrawala and the man who was running
way after throwing the bomb at night, was
caught by the local people? Did the identity
card, dropped from his pocket, notbelongto
Gulam Mohammad, Constable working in
Ninth Battallion of Jammu-Kashmir Armed
Police? Does not the Government know this
fact? Are notsuch thingstaking place there?
It is not a fact that some of the policemen,
who were kidnapped by the terrorists, were
killed and their bodies were cut into pieces
and returned after removing their eyes?

Major Sawant has made a reference to
Bngadier Usman and hissacnfices. The one
who Is recruited in the national army is there
for the protection of the nation. Shall we
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consider the things in'this way? Shrl Ayub
Khan our hon. Member who was posted
there and fought against Pakistan is present
here wherever some reference is made in
this direction his name or some particular
names are mentioned but they are not the
only parsons who had sacrificed theirlives or
only they fought for the country. There are
lakhs of army men who had sacrificed their
lives for the sake of the country without any
consideration of religion. it should not be
thought that he belonged to some particular
religion and that is why he sacrificed his life.
Were a few Sikhs killed there? Were a few
Hindu officers killed there? Who has made
less sacrifice for the protection of the country.

i you are to fight with B.J.P. then face it
in the field of elections but do not associate
the problem of Kashmir with Ayodhya. Why
doyou preach us? Whatsor of message-are
you going to give to the nation? One of the
Speakers, who spoke pnorto me had said a
thing that our radio and telévision have been
atotalfailure. No due publicity is given to our
national activities and the peopie living inthe
border areas watch the Pakistani telewvision.
Former Defence Minister and the present
Chief Minister of Maharashtra says that the
disorder was created by Pakistan. It
egineered the bomb explosion in
Maharashtra. The hon. Home Minister, the
hon. Mirxster of External Affairs and the hon.
Prime Minister make the statements that 1t
was a foreign plan executed by the local
people. Who were these local people, do you
know. If you know to foreign brain then take
some step. Get Pakistan declared aterrorist
country.

injustice 15 being done with Laddakh.
There is not even a single degree college,
| T.1.and technical institute. in one region the
Govemment money is being embezziadand
on the other hand in the name of education
noteven a single collage ar | T.1. is being set
up Theirlanguage is Bhodi and the teachers
of this language are not provided to the
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schools then how the development will take
place there.

How will the people unite?

Before concluding | would like to make
one more point. At the time of partition, in
1947, sonie people settled in Jammu but till
date they have not been given the right to
vote. Delimitation of constituencies may be
undertaken on the basis of population.

The people of Jammu had been
demanding inclusion of X ‘Dogr' in 13th
Schedule for a long time. They had also
staged a dhama at the Boat Club. Their
demand had the backing of all the parties.
Indecisiveness in regard to minor issues
causes discontentment. Therefor, | would
like to submit to all the hon. Members of all
hues to also preach something to them
instead of only giving sermons to us.

We were told that S/Shn S§.B. Chavan
and Rajesh Piot are making great efforts.
What are they doing? Itappears inthe Press
that both the hon. Ministers are not even on
talking terms then how can they discuss the
Kashmir policy? What purpose will be served
by talking to the discredited leaders who
riggedthe elections? The Government must
talk to the true representatives.

Punjab was discussed in the House.
The hon. Members hailing from Punjab are
present in the House. Undoubtedly the
starting of the political process in the State
was good, but the law and order situation
was totally tackled by the police. Therefore,
the credit goes to both. The Chief Minister
never intervenced. The police did its job to
control the situation.

With these words | would like to submit
thattill the Government honestly displays its
will to control the situation in Jammu we are
unabieto support the Budgetary provisions.
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SHRI SURYA NARAYAN YADAV
(Saharsa): Mr. Chairman, Sir, | rise to speak
on the Budget of Jammu and Kashmirforthe
third or fourth time. Shri George Fernandes
dwaelt over it in detail. He submitted that all
the States should be given equalimportancs.

I opposethis Budget. More than Budget,
the retum of normalcy is important in the
State. Sir, situation in the state i1s being
discussed at length time and again, but
nothing concrete is being done. What is the
reason behind it the Govemment had been
unable to tell till date? | would like to know
from the Government whether the people of
Jammu and Kashmir support militants? If
they support the militants then what remedial
measures had been ‘taken by the
Govemment? As per my information onthe
people donotsupport the miltants, but remain
silent out of the fear of the militants. For
instance after Bombay, were bomb blasta
took place and it was being said that now it
is the tum of Delhi, and when in this very
house some sound came from the above
everyone ran hefter-skelter. is not the Iife of
the people living in Jammu and Kashmir in
danger. Has the Govemment made special
security arrangements for them? As per my
knowledge nothing has been done. Proper
arrangements had not been made All of us
are av/are of all this. Pakistan overtly says
something else, but coverily instigates
militancyinthe State The Government s not
gwving befiting reply to Pakistan and there
are some persons in Kashmir whofrequently
goto Pakistan. The Government of Kashmir
makes no efforts to check this. Probably you
may notbe awae of all this. The Government
shouldenquire about allthis Till the militants
are checked they will continue to spread
terror Militants donot care for the Iife of the
people of Kashmir. The Government must
pay attention towards the situation in the
State. Just awhile agotwas being discussed
in the House that ‘Pandits’ nave migrated
from the State and none s willingto goback
The Government should findoutthe reasons
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for ther reluctance to go back As far as |
know they are worned about their safety

The Government must do something in this
regard | would like to submit that the people
ol Kashmir are panic stncken The
Government must do something in this
regard Two-three measures canbe adopted

One | have already told you Second is
starting a dialogue forpeace (f this proposal
1s tumed down then the Government must
askstern measures Through dialogue many
a great men have solved vanous problems

This isanationalissue Gandhijiwon freedom
for the country without taking up arms | am
the foliower of his ideoclogy However i the
militants do not agree for peace then stem
measures must be taken to crush militancy
so that the people of the State can lve
peacefully If alithisis notdone than miltancy
will gain further ground whether be it in
Nagaland of LTTE and the people will start
thinking that the Govemment lacks guts

The Government is unable to ensure safety

Therefore |would liketosubmitthatdialogue
for peace mustbe inihated and if noting 18
agreed upon the sterm mesures must be
taken Onthennes of Punjab Kashmirissue
also needs to be sonea out

Mr Chairman Sir bell 15 beming
repeatedly rung But for shortage of time |
would have made two-three submissions |
wanted to again raise the points raised by
Shn George Femandes but won't do so
now | support the points raised by Shn
George Femanded We will continue to
oppose this Budget till normaicy s restored
inthe State Withthese words | conclude my
speech

[Enghsh)

SHR! BOLLA BULLI RAMAIA (Eluru)
Sir, thessue of Kashmiris of major attention
to every one of us in this country The major
probiem of this State 1s of border security In
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fact, the terrorism which 1s causing

destruction to that State i1s a major tem in
spite of our maximum amount of efforts The
money thatis being spent forthat State s not
properly utihsed

Itis one ofthe best States wherewe can
also improve a lot of tounsm and handicrafts
Intemationally it has got a reputation of its
silk and wodlen things It has got the best
sports goods and also fruits Peace and
harmony 1s the mostimportant thing in all the
places Recently, an All Party Delegation
also visited Kashmir to study the present
condition and to see whether wee can again
bnngback autonomy But, unfortunately still
things are not upto the mark But it requires
alotof employmentpotential Pegpie always
like peace and harmony out it requires the
proper attention and requires to control
terronsm That 1s the major portion With
more employment potential we can create
more harmony and then only it will develop
Whateveramount s being spent there should
not be misused and should be properly
monitored as to how it 1s really reaching to
people of the State and helping them Then
only it will really have peace and harmony
and people will have the reahksation and
satisfaction Witthese few words | thank you
very much and conclude

[ Transiation)

SHRI RAMASHRAY PRASAD SINGH
(Jaanabad) Mr Chairman Si |am grateful
to youfor allowing me to speak This debate
should have been conducted in the
Legislative Assembly of Kashmir | would
ke to submit that the B J P repeatedly
raises the issue of article 370 This article
370 has not brought prospenty but only
appeasedthe people of the State However,
| think that for prospenty the youth must be
provided with employment and then only
they will come into the national manstream

Sir, we repeatedly oppose aricle 370
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which has been used as a means of
appeasement Thirdly | would like to submit
that whatever may be the reasons for the
complex Kashmir issue, to my mind one of
the Main reason for it 1s the doings of the
people of the ruling party dunngthe last four
and a half decade the persons who have
introduced the Budget in the House Had
employment onented schemes been started
in the State then the youth would have
remamed patnots and had not jointed the
ranks of militants because of poverty

Swr, | would quickly make the third point
The ruling party had remained in power for
nearly fourdecades and had only encourage
four things in the country whose
consequences the entire nation s now facing
They encouraged corruption regionalism
fundamentalism and casteismn the country
The ample of castensm is Bihar Many an
hon Member raised the issue of ballot n the
State Thought the peuple enjoy the right of
franchise but d not even have the gimpse of
the ballot paper Therefore thereisthe need
to streamiine the election process In my
State 30 per cent population has never seen
the ballot paper Youth have taken up arms
and kilings are taking place daily

Sir we are interested in the umty and
integnty of the country That swhytheelection
process should be streamlined so thatevery
voter does in fact casts his/her vote for
electing the representative People are
prevented from exercising thewr nght of
franchise and they move away from the
national mamnstream did join the ranks of
disgruntied elements With these words |
conclude

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI MV
CHANDRASHEKARA MURTHY)} Mr
Chairman, Sw | am thankfulto the Membars.
who have parcipated in the discussion
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Most of the Members spoke more on areas
like law and order themronst activities and
about holding of elections Some Members
who participated, talked about th financial
aspects We are all aware about the law and
order situation terronst aclivites and
Governments efforts to inibate political
process To find out a political solution the
Government is making very sincere efforts
But as aliged by several Membeis we are
discussing the State s budget for more than
three times in this august House Unless the
normaicy s attained in Jammu and Kashmir
and the political process 1s intiated the
involvement of the people 1in the
developmental activities 1s really difficult

Whateverinformation havc atpresent
| wish tu share with the hon Members of this
august House A senior Member of this
House hon Shn George Fermnandes said
that M Wanchoo was kiled in 1992 and no
actionhadbeen takenby the Government sa
far This s not true The date of death Jf Mr
Wanchoo was 5th December 1992 The
Govemment immediately entrusted the
matterto CBlon 9thDecember 1992 without
loss of tme The investigation is pendina
betore the CBI

SHRI GEORGE FERNANDES Has
anybody been arrested? Has any action
been taken? (Interruptions)

MV CHANDRASHEKARE MURTHY
Regarding the demolition of temples in
Jammu and Kashmir as pointed out by Mr
Madan Lal Khurana and Mr  George
Femandes the Government is also making
efforts and the information isbeing collected

So far as the financial aspects are
concemed | would ke to impress uponthe
speakers who are really wormned about the
development of the State of Jammu and
Kashmu The State Plan outlay for Jammu
and Kashmi The State plan outlay for
Jammu and Kashmur for 1993-941s approved
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at Rs 880 croce as compared to Rs 620
crore of the revised outlay of 1992-93

The central assistance forthe planis to
the extent of As 782 81 crore The thrust
areas are agnculture energy minerals trans-
port and social services

| also wish to share with the House
aboutthe sectoral allocation The allocation
for agnculture in 1992-93 was Rs 7863
crore (revised) in 1993-94 itis Rs 8759
crore an increase of 11 4 per cent For
energy the revised allocation in 1992-93
was Rs 120 43 crore in 1993-94 itis Rs
251 21 croreanincreaseof 117 Bpercent
For industry and minerals the rewvised
allocation in 1992-93 was Rs 32 91 crore
in 1993 94 tisRs 74 74 crore - anincrease
of 100 4 percent Fortransport the revised
allocationin 1992-93was Rs 49 32crore In
1993-94 tis Rs 69 70 crore an increase of
41 3percent Forsocialservices, therevised
allocation in 1992-93 was Rs 220 90 crore
in 1993-94 tisRs 247 92 crore anincrease
of 12 2 per cent

During the year 1992-93 the
Governmert of India on the
recommendations of Dr Rangarajan
Committee and inter ministnal group gave
an additional central assistance to the tune
of nearly Rs 222 53 crore to the State

Shn Madan Lal Khurana has pointed
out that the allocation for the State Plan has
been decreased For example, for roads
and bndges in 1992-93 twas Rs 43 19
crore in 1993-94 1t 1s Rs 54 46 crore, In
education sports, arts and culture, in 1892-
93 it was Rs 6 16 crore, in 1993-94, it1s
Rs 77 59crore Some Membars have alleged
Jthat they have not spent any amount, no
allocation is made for family weltare Itis not
comect In1992-93 twas Rs 8 28crore, in
1993-94 for the centrally sponsored

MARCH 29, 1993 Supplementary Demandfor 712

Grants (J&K), 1992-93
schemes, hundred per cent was funded by
the Govemment of india For water supply
in 1992-93, we had spent Rs 51 8 crore, In
1993-04, t 18 Rs 5893 croe For rural
development in 1992-93 it was Rs 10 49
crore, in 193-94 itis Rs 11 39 crore

Aboutthe rehabilitation of the migrants,
the Government 1s making all efforts to
rehabiitate all the mugrants we are providign
camps in Jammu and Delh Even cash
assistance and ration is being provided for
them More than that medical education
and civic amenities are also being provided

Shri George Fernandes has pointed out
aboutthe protection and rehabilitation of the
Kashmin pandits

Sir the Government s very sincere In
giving protection to Kashmin Pundits On
several occasions the hon Home Mimister
and the Minister for Internal Securty even
outside andwithin the House have speit out
the Govemment s decision on the iIssue we
are trying our best to get back to State to
normalcy and to iitiate political process so
that we can continue to take up
developmental activities in a more befitting
manner in Jammu & Kashmir

With this | appeal to the Members of the
House to pass this Budget and withdraw all
the Cut Motions and support this Budget
Thank You Sir

MR CHAIRMAN | shall now put the
Demands for Grants on Account in respect
of Budget for the State of Jammuand Kashmir
for 1993-94

The question is

“ That the respective sums nol
exceeding the amounts on
Revenue Account and Capital
Account shown in the third column
of Order Paper, be granted to the
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President, out of the Consolidated
Fund of the State of Jammu and
Kashmur, on account, forortowards
defraying the charges durnng the
year ending on the 31st day of
March 1994,inrespectoftheheads
of demands entered in the second
columnthereof against Demands 1
to27"

The Motion Was adopted

MR CHAIRMAN | shall now put the
Supplementary Demands for Grants In
respect of the Budget forthe State of Jammu
and Kashmir for 1992-93 to the vote of the
House

The question is

“That the Supplimentary sums not
exceeding the amounts on
Revenue Account and Capital
Account shown in the third coulmn
of the Order Paper be granted to
the President out of the
Consolidated Fund of the State of
Jammu & Kashmir to defray the
charges that will come in course of
payment duning the financial year
endingthe 31stdayofMarch 1993,
in respect of heads of demands
entered in the second column
thereof against -

Demand Nos 1102 4105 7 9 1015

and 17t0o 27 *

The Motion was adopted

17.48 hrs.
JAMMU AND KASHMIR

APPROPTIATION
(VOTE ON ACCOUNT) BILL 1993

[Enghsh)

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE SHRI MV
CHANDRASEKARAMURTHY Sir Ibegtlo
move for leave to introduce a Bill to provide
for the withdrawal of certain sums from and
out of the Consolidated Fund of the State of
Jammu and Kashmir for the services of a
part of the financial year 1993-94

MR CHAIRMAN The question 1s

“Thatleave be granted tontroduce
a Bill to provide for the withdrawal
of certain sums from and and out of
the Consolidated Fund of the State
of Jamgw and Kashmir for the
services of a part of the financial
year 1993-94

The Motion was adopted

e

SHRI MV CHANDRASEKARA
MURTHY Sir | introduce the Bill

MR CHAIRMAN The Minister may now
move thatthe Bill be taken into consideration

SHRI MV CHANDRASEKARA
MURTHY Sir | begto move **

‘That the Bill to prowide for the
~ithdrawal of certain sums from
and out of the Consolidated Fund
of the State of Jammu and Kashmr
for the services of a part of the
financial year 1993 94 be taken
into consideration

MR SPEAKER The question is

“That the Bill to prowide for the
withdrawal of certain sunsfrom and
out of the Consolidated Fund of the
State of Jammu and Kashmir for
theservicesof apartof the financial

*Pubhshed in the gazette by India, extra ordinary part Il, sechon 2, dated 23 3 93
**Introduced moved with the recommendation of the president



